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CCN'rlUfTS.

lloNPw, 8TH FIlBRUARY, 1926-
Members Sworn ...
Bills passed by the Legislative Assembly-c-Laid on the Table

SSDAY, 9TH FEBRUARY, 1926-
Inauguration of the Second Council of State ...

WED)lESDAY, 10TH FEBRUARY, 1926-
Kember SWOl'n
Questions and .-~uswers
Welcome to Members by the Honourable the President ...

Messages from His Excellency the Governor General u-
(l) Panel of Chairmen
(2) Presentation and Discussion of the Railway Budget

Committee on Pet.itions
Appointment of the Honourable Mr. K. C. Roy to t~e Library

Committee.
-. Governor Geneml's Assent to Bills ...

Bills passed bv the Leg islat ive ;\ssemhly--T,"irl on the T'ahle
Elect.ion of a Pan ••] for the Standing Connniitee on Emigration
Resolution n Ratification of the Draft, Convention of the Interna-

tional Labour Conference concerning 'Vorkmen's Compensation for
Occupnt.ionul Disease~-.A dopted.

Resolution re Continuation of the Imposition of a Customs Duty on
Lac-s-Adopted.

Statement of Business ...

~O')/DAY' 15TH FEBRUARY, 192&-
. Members Sworn ... . ..I Questions and Answers

Rled·ion tn the panel of the Standing Committee on Emigration ...
llills ["Issei! j,~, ·the Legislative Assembly=-Laid on the Table
Resolution ,.. Lhe Royal Commiasion on Agriculture-Adopted
Resolution re Reductoiu of the travelling and daily allowances of

thp Members of the Council of State-Discussion postponed sine die.
Statement of Business

tUESDAY, 16TH FEIlRUATIY, 1926-
Member Sworn ...
Messages from His Excelleney the Governor General ..
Bill passed by the Legislative J\ssemuly-I,aid Oil the Table
Small Cause Courts (Attachment. of Immoveable Property) Bill-

Passed.
Code of Criminal Procedure (Amendment) Bill-s-Pusscd
Government Trading Taxation Bill-Passed
Guardians and Wards (•."mendment) Bill-s-Passed
Indian Lunacy (Amendment) Bill-Passed

t
iDNESDAY, 17TH FEBRUARY, 1926-

Qliestions and ADs,vers
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'Vt~D~ESDAY, 17TH FEBRUARY, 1926--contd.
Private X ot.ice Questions and Answers
Statement regarding Negotiations with the Union Government of

South Africa.
Resolution re Leader of the Indiaa Delegation to the League of

Nations-Adopted.
Resolution u Formation of a separate Kannada Province-Negatived

THllRSDAY, 18TH F'EGRU.IP.Y, 1926-
Member Sworn
Bills passed by t.he Legislative .s ssembly= La id 011 the Table
The Railway Budget For 1926-27
Elections to the Panel for t.he Standing Committees on Emigration
Resolution Te Appointment of a Royal Commission t{) inquire into

the working lit the Indian Constit.ution-Negatived.
Elect ion "I' Panels For Standing Committees

S.\TUHDAY. 20TH h:ar:lT.HlY, 1926--
Questions and Answers
Noruin.u ious to 1 be Panels for Standing Committees
Bills passell hy the Legislative Assembly-Laid on the Tahle
General discussion of the Railway Budget
St.at ement of Business

.:\fONDAY, 22>:11 1'i':B'''',\"y, ]926
Members Sworn ...
Statement laiil 011 the 'fable
Indian Medical Education Bill-Introduced
Election of " Panel for the Central Advisory Council for Railways

TrE!;DAY, 23RD FEBIWAIlY, 1926--
Quest ions and .\ nswers
Code of Civil Procedure (Ameudment] Bill-Passed
J nd inn Naturalization Bill-Passed
Sl.ecl Tndustry (Amendment) Bill-Passed
Insolvency (Amendment) Bill-Passed
Cod" of Criminal Procedure (Second Amendment) Bill-Passed
'Ind"as Civil Courts (Amendment) Bill-Passed as amended
Rosol ution re Grant of Supplementary Assistance to the Tin-plate

J ndust ry-c-Adopt.ed ,
Nominations 10 the Panel for the Cent ral .Advisorv Council 'or

Railways. -

THUUSDW. 25TH FEIJRUAIW, 1926--
Questions and A nswers
Legal Practitioners (Amendment) Bill-Passed as amended ...
Promissory Noles Stamp Bill-Passed
Tnrl ian TI"Hle T'n ions Bill-Passed as amended
Eledioll of a Pnncl for the Central Advisory Council for Railways
Xominations to the Panels for Standing Advisory Committees

Moxn-v, 1ST MARCH, 1926--
Ouest ions and Answers
HpS\J!t of t he j.:lection to I he "Central Arlvisory Council for Railways

.~

PA(:J.:8. •... I •

lll-IL3
U:3-11i

.:MONE

El

ll:,-I:I~
EI
GE

]:l:'-I,q "TUESD.

\ Re,
Co
111'

Ph

'j 'Vt;j)-"~.
. Re

In'
. 'SATURI

Qu
Ge
Su

Mo xn..
t.!u
Rei

(

I

Re
~

1·\,;;

111;
1.1:, lla

!ll:!

ltt:-:n;"")
::1~

:.!l/-~'~)

~~O
~~o

~~u---:.!GJ

~~4

:!~):)

:!:-).j ::;)7
:.!;I~

~~I~) 'WED~E

Qu
Re:

t

Hi':

:!Hl-:!I):!
:.!i5:!

_G:;--:~t'iG )rn:\']l\

QlI'
ReE
n
a

Re~
I

TrEsDA
Sia
Bill
Resl
Hcsl

:D;:)-:!jjS
,-,,', ~',!J

:!69-281-

:~H;;-:!~I)

~Sl: :.:!'K)

:'::~ICl ---:!Ul

:.2!l:~-~:!~t)

i9n--:!~)7
!!Ji ~98
:!!JK-~C·l,

:~O:;

Stat
WEDNES

Que
Bill
.Irid:

::VIes
H

:;O:l-:1tJf;

:~t'7- -:~lG
:H7

•



HI

•
~df."lHY. 1ST ~IARCH, 1926-con.td.

Election to the Advisory Publicity Committee of Messrs. Rarnadas
Pantulu and Khaparde.

Elections to the Panels of Departmental Standing Committees
(~cneral Budget for 1926-27

Tn:sDAY, 2ND MARCH. 1926--
Result of the Elections for the Panels of the Standing Departmental

Committees.
Contempt of Conrts Bill-Passed
Indian Medical Education Tlil l- -\Iot ion

Phoroirraphic g'-Olll' of t he ~Iem"('l's "f

:;17

I
'W'EDNESDAY, 3nn ~L\Jlj'ff. 1926-

I l lr-solut ion I'C Import Duty on Art.ifici.t l Glint', -Wit hdruwn
Irid ian Regis(r:tLnn (_\Tllcllrlnwnt) Bill-s-Pnsscd

::;,Ul'lWAY, 6TH J1.IncH, 1926-
Questions aut! .-\lJs\\"el'S

General Disru-sion of t h« Budget (Part II)
Statement (If Businoss

to circulato=-Adopted
the Council of State

:\:10-:\11

:;11-- :a:\

i
I

I_\IO~DAY' 8I1! JI.\I:'_H, 1926-
Qaesctons- and Answers

Resolution re G-n"r:lIJtp~ of _-\/,poinLments on Slate Railways to
I qualified suulent s "f Ii,e _\\;Idagan Engineering College, Lahore,

etc.-X~gali'-NL
Resolution re PI'i,-ilt-g-es and Status of Members of t he Council of

Stal-e-.-\dopt.--d,

1~:)-1~1

t~'I-,I:\S

WEDNESDW, 10TH ~L\Ht 'If, 1926-
~uestiolJS and _\llS\',"l~l'S I J:;_-!:>ll

Resolution r,' IJun Ii fieRi ions of Assistunt Commissioners of Income- I;, l I--.S
tax-Withdrahn i>,- leave of the Council.

Resolution 1'1 Baukillg Lpg-isla; l(Hl~ Discussion adjourned .. 1:,~-ltil~

I
"'IONDAY, 15TH ~r.~nc-H, HJ26-

Questions and ,\II'>"''';-S -I"ii _,I i I

Resolution {.' "alai-it's of the two Members of (he .Iudicial Com- I;!- I""
mittee of IiII) Pii vv Council wit.h J nd ian Ex pCl'ience---Adopted as
amended. '

Resolution 1'< l"'eati"n of a self-gov('l'Iling Tamil-speaking Province-- 1'i!I-:,\,:.
Discussion adj curnod.

TUESDAY, 16TH ~IARcH. 1926-

I Statement laid on t he Table :,\:i-:,I,:;

Bills passed by the Lcgislalive ;\sscml>ly-Laid on the Table :, It
Resolution re TIecludinn of the Exports of Opium-Adopted :.1,1--0 I i
Resolution re Creation of :to scV-goycl'lling Tamil-spea.king· Province- :, I'" __:,1;::

Negatived.
Statement of Business :.,;~

WEDNESDAY,17TH :'IIARCH, 1926-

Questions and Answers :,1;:;

Bill passed by the Legisl"li,-e .,\sseml.ly-Laid on the table :"jl

Indian Succession (_\mendment) Bill-Introduced ~ :,,;_1 -:>li:,
Message of Gratiturle from tile Council of State to Their Excellencies

the Earl and Coun tr-ss «f H,carling-l\fotion adopted _;1,:, -:.i!1

r



~ .. ~ •. , <'··"~t·..···.~p,-:--:/-;:.;
.:.~..-.' -.. ".

'IU :-'; i\
""j:' ~ I

(

1
'f

~

1
f

IV

PAVES.

•• 581
581

581-582
582

582-583
583-584

585

585
5b5-586
586-:;11
Gll-61~
612-613

GU~
613-6H
614-630
630-632

(i:l~
eMt--

63,j-6Jl

British 641-643

o48-Gl-1

FRIDAY, 19TH :MARCH, 1926:-
Member, Sworn '" ••• •.•• •.•.•
Message from His Excellency the Governor General
Bills passed: by the Legislative Assembly-Laid on the Table
Message from the Legislative Assembly

- Indian Tarifi (Amendment) Bill-Passed
Madras Civil Courts (Second Amendment) -Bill-c-Passed

MONDAY, 22ND MARCH, 1926--
Members Sworn
Question and Answer
Message from H. E. the Governor General
Indian Finance Bill-e-Passed
Cotton Industry (Statistics) Bill-Passed
Legal Practitioners (Fees) Bill-Passed
Code of Civil Procedure (Second Amendment) Bill-Passed
Delhi Joint Water Board Bill-Passed
Indian Income-tax (Amendment) Bill-Passed ..,
Indian Divorce (Amendment) Bill-Passed V ..
Indian Factories (Amendment) Bill-Passed
Transfer of 'Property (Amendment) Bill-Passed

TUESDAY, 23RD MARCH, 1926-
Questions and Answers
Resolution re Emigration of Indian Unskilled Labourers to

Guiana-Adopted.
Indian Succession (Amendment) Bill-Passed as amendeV""

THURSDAY, 25TH MARCH, 1926-
Farewell speech delivered to the Council of State and the Legislative

Assembly by His Excellency the Viceroy.
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Monday, 22nd February. 1926.

COUNCIL OF STATE.

Hie Counoil met in the Council Chamber at Metcalfe House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBERS SWORN:

The Honourable Raja Moti Chand, C.I.E. (United Provinces Southern:
Non-Muhammadan); the Honourable Sir Chettur Sankaran Nair, Kt.
(Madras: Non-Muhammadan); and the Honourable Raja Sri Rawu
Swetachalapati Ramakrishna Ranga Rao Bahadur of Bobbili (Madras: 
Nominated Non-Official).

STATEMENT LAID ON THE TABLE.

T h e  H o n o u rable  M r . J. CRERAR (Home Secretary): I lay on the
table a statement giving information which was promised in reply to a 
question asked by the Honourable M r. Anugraha Narayan Sinha, on the
10th February, 1920, regarding Committees appointed in 1922—24.

Year. Names of Committees. Report submitted 
or not. Expenditure. R e m a r k s .

Rfl. A. p .

1922 Committee on Public Yea. Nil.
Petitions.

Staff Selection Board n Nil.
Committee.

Indian Arms Rales i» 10,046 1 0
Committee.

Frontier Enquiry Com­ n 76,660 0 0
mittee.

Railway Industries Com- if Nil.
luivWlk

Seamen’s Recruitment if 7,883 13 11
Committee.

Railway Risk Note Com­ fi 4,180 0 0
mittee.

The Indianization Com­ »i Not known.
mittee.

The Waciristan Com­ •» Ditto.
mittee.

( 256 ) t



2 6 6 COUNCIL OF STATE. [2 2 n d  Fbb. 1026.

Tear.

1022

Names of Committeos.

1923

The Braithwaite Com­
mittee.

The Indian Retrench* 
ment Committee.

Bengal Pilot Service 
Committee. !

Machinery Committee . j 
Railway Depreciation i 

Fnnd Committee. j 
Railway Statistics Revi­

sion Committee. !
New Capital Enquiry I 

Committee. j
Preliminary Committee 

on Workmen’s Com- I 
pensation Bill. I

Joint Committee on the 
Cotton Transport Bill.

Joint Committee on the 
Indian Boilers Bill. 

Joint Committee on the 
Indian Mines Bill.

Tbe Tariff Board . .

Indian Mercantile 
Marine Committee.

Committee to make re­
commendations regard­
ing the re-organization 
of the administrative 
methods of the Forest 
Department.

Coal Dnst Committee .

Committee on 
Uniforms.

Police

Calcutta High Court 
Retrenchment Com­
mittee.

ort submitted 
or not. Expenditure. Rsmabks.

Bl» A* P.

Yes. 22,448 0 0

71,000 O 0

>» 6,000 0 0 Estimated.

»> 1,200 0 0
»»

38,988 0 0

27,870 0 0
»>

8,|500 0 0

8,918 0 0

»> 1,848 0 0 Qwkimtttee mtkkh&i 
the legislature was 
not in Session.

n * 8,961 18 0 Ditto.

Yes,

The Committee 
submitted its first 
report in May, 
1924. Its inves­
tigations have not 
yet been com­
pleted. Further 
experimental work 
is being carried 
out.

Yes.

1,52,065 (1928-24) 
(actual) 

1,07*800 (1024-26) 
(Revised Estimate) 
1,89,741 (1925-26) 

(Estimated).

1,87,628 0 0

4,450 0 0

A sum of R* 7,562 
has been incurred 
up to September 
1925. It is an­
ticipated that a 
further expendi­
ture of Rs. 2,400 
will be incurred.

1,500 6 0

2,984 0 O

The Board has sab- 
mitted 8 reports 
so fat. It b  MB 
at work.

Approximate.

KstfcttM.



STATEMENT LAID ON TIIB TABLE. 257

Year.

1928

1924

1924

Names of Committees.

Indian Bar Committee

Royal Commission on 
Superior for? ice* in 
Inaia.

M eet Committee on the 
abolition of Transpor­
tation Bill,

Civil Justice Committee

Reforms Enquiry Com­
mittee.

Carriage and Wagon 
Standards Committee, 

Locomotive Standards 
Committee.

Colonies Committee .

Auxiliary and Territori­
al Forces Committee.

Indian Taxation Inquiry 
Committee.

External Capital Com­
mittee.

Coal Committee . .

Post and Telegraph 
Committee.

Standing Emigration 
Committee.

Committee of Enquiry 
into the working of 
t t o  London Timber 
Agency of the Govern­
ment of India.

Report submitted 
or not

Yes.

Expenditure.

The Committee w h s  ! 
not instructed to j 
submit a report j 
and did not, as a 
Committee submit

Rs. A . p .

1,17,000 0 0

4,70,000 0 0

190 0 0

2,82,867 0 0

46,000 0 0

74,198 0 0

33,569 0 0

37,770 4 0

B ekabks.

any report. 

Yes.

I
17,500 0 0

Report expected 6,00,000 0 0 
shortly.

Yes. 1 Negligible and not 
! separately recorded.

76,102 0 0

28,600 0 0

6,140 12 0

printingmg
charges. 

Approximate.

Excluding the cost 
of printing.

Yes. £754 10 0

Estimated.

Approximate

Approximate.

This is a Standing 
Committee and 
meets when the 
legislature is in 

■ sessions. It is
elected annually. 
No formal reports 
of the meetings of 
the Committee are 
submitted.



INDIAN MEDICAL EDUCATION BILL-
T h b  H o n o u r a b l e  R a o  S a h ib  D b . U. KAMA RAO (Madras: Non-Muham­

madan): Sir, I beg leave of the House to introduce a Bill to regulate 
medical education in India.

The object of the Bill is clearly set forth in the Statement of Objects 
and Reasons appended to the Bill. Let me, however, make a brief state­
ment explaining the necessity for and pointing out some of the salient 
features of the Bill. The Bill follows, in the main, the principles and 
procedure contained in the British Medical Act of 1886. The first attempt 
at medical reform in India was made in 1914, when the Madras Medical 
Registration Act III of 1914, and the Bengal Act VI of 1914, were passed. 
The other Presidencies and Provinces followed suit with the result that we 
have now 8 different pieces of legislation in 8 different Provinces pertaining 
to the registration of medical practitioners. The objects of the legislation 
undertaken in the Provinces are no doubt identical and they are (i) to 
constitute a body called the Medical Council, which is responsible for the 
preparation and maintenance of a register of medical practitioners possessing 
certain qualifications and (ii) to secuce that practitioners who are registered 
shall enjoy certain privileges and that those who are not registered shall 
suffer certain disabilities. Thus, it will be seen that the primary function 
of a Provincial Medical Council is merely to supervise the maintenance of 
the register of medical practitioners in the respective Provinces. The prin­
cipal defects in the existing Provincial Medical Registrations Acts are lack 
of uniformity and full reciprocity. Further, these enactments have more 
to do with ethics and discipline than the organization, direction and control 
of medical education. The removal of existing anomalies and the securing 
of uniformity and full reciprocity can only be obtained by legislation initiat­
ed by the Government of India and this Bill is intended to supply that 
want.

Another point to which I would like to invite the attention of this House 
is the attempt made in this Bill for the establishment of a qualification 
in the indigenous methods of treatment which are independent of western 
medical science but which administer to the needs of a large population 
in this country. The Government of. India and the various Provincial 
Governments have begun to recognize, of late, the usefulness of these 
systems of medicine and have even gone to the length of establishing 
indigenous schools of medicine in important provincial centres for imparting 
instruction in these systems. This Bill merely provides ioti a future 
contingency, when the degrees and qualifications in the indigenous systems 
of medicine come to be recognized by the proposed All-India Medical 
Council. The Council will then sanction the constitution and working rules 
and leave the rest to any Faculty of Indigenous Medicine that may come 
up hereafter. A similar device exists even in the General Medical Council 
of Great Britain where practitioners belonging to the homoeopathic 
school of medicine are thus admitted to the Council. I am simply adopting 
that procedure here. With these words, Sir, I request the leave of the 
House to introduce the Bill.

The motion wa8 adopted.
T h e  H o n o u r a b l e  R a o  S a h ib  D r . U. RAMA RAO: Sir, I introduce th# 

Bill.
( 258 )



ELECTION OF A PANEL FOR THE CENTRAL ADVISORY COUNCIL
FOR RAILWAYS/

The H o n o u r a b l e  Mr. D. T. CHADWICK (Secretary, Commerce
Department): Sir, I beg to move:

“  That this Council do proceed to elect in such manner as may be approved by
the Honourable the President a panel consisting of 8 members, from which 6 shall be
selected to serve on the Central Advisory Council for Railways, as provided for in
clause 6 o f  the Resolution adopted by the Legislative Assembly on the 20th Septem­
ber, 1024, on the subject o f the separation o f  railway finance.”

The motion was adopted.
The H o n o u r a b l e  t h e  PRESIDENT: With reference to the motion just

adopted by the Council I understand that the Department concerned is 
desirous that the panel should be completed at a very early date, and I
therefore announce to the House that nominations to this panel for the
Central Advisory Council for Railways will be received by the Secretary
up till 12 Noon to-morrow, and that in the event of an election being
necessary the election will be held on Thursday, the 25th instant. With
reference also to the terms of the motion just adopted I shall announce
to-morrow, should an election prove necessary, the form which the election
will take. I may also remind elected Members of the Council that the
election of their representatives to the Court of the Delhi University will
be held in the Members' room to-day immediately.

The Council then adjourned till Eleven of the Clock op. Tuesday, the
23rd February, 1928.

;
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